
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI
(

OA 697/97

New Delhi this the 8th day of October,1997.

Hon'ble Smt.Lakshmi Swaminathan,Member(J)
Hon'ble Sbri S.P.Biswas, Member(A)

1  Lallan Tiwari
.  S/0 Late Sh.B.Tiwari,
R/0' WZ-24-C, Palam Village, New Delhi 45

(None for the applicant)
,Applicant

Vs

.Respondents

1. Chairman r

Staff Selection Commission,
Block No.l2,CG0 Complex,
Lodhi Road, New Delhi-3

2  The Regional Director,
Army & Navy Buildihg,2nd Floor, ̂
148. Mahatma Gandhi Road, Mumbai-1

3. Union of India,through Secretary,
Department of Personnel & Public Grievance
North Block, New Delhi.

(None for the respondents)

ORDER (ORAL)

(Hon'ble Smt.Lakshmi Swaminathan,Member(J)

None for the applicant, even on the second call.

We note that none has been appearing on behalf^ of the

applicant on several occasions in the past,including
on 28.8.97, 28.9.97 andi even today. It is also noted

that no counter has been llled on behalf of the respondents.

2- The applicant is aggrieved by the respondents'
order dated 16.12.1996 in which it has been stated that
because the applicant had submitted more than one applica
tion (two nos.) for appearing in the examination for
recruitment of CE/IT Examination.1996 which is against

applicationform/ his application was cancelled, m this ■
this impugned



• \

leVter it has also been stated that the applicant, had

given an undertaking that in the event of any false

information being detected before or after the examination,

his candidature was liable to be cancelled. We had also

recently examined the similar case in OA 480/97 and

connected cases which have been disposed of by order

dated 18.9.1997.

3. In the facts and circumstances of the case,AK.ol

the decision in OA 480/97(Mukesh Kumar & Ors Vs.UOI

&  Ors) and connected cases decided on 18.9.97 by the

Tribunal, we find no merit in this application and the

same is accordingly dismissed.

(S.PrBlswas) (Smt.Lakshmi Swaminathan)
Meinber(A) Member(J)

sk


